CRP. No.15/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

As prayed for by learned counsel appearing for the

petitioner, list this case on Monday (27-07-2015).

JUDGE

S.Rynjah



MC[WP(C)] No. 140/2015
in WP(C). No.173/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Heard Mr. S. Banik, learned counsel appearing for the
applicant.

Mr. S. Banik, learned counsel appearing for the
applicant submits at the Bar that this Court had already
passed interim order in similar writ petition. This fact is not
disputed by Mr. N.Mozika, learned CGC appearing for the
respondents. In such circumstances, this Court is of the

considered view that a similar order is called for.

Accordingly, till the returnable date, the impugned
order dated 12-12-2014 shall remain suspended.

List this case on 19-08-2015.

JUDGE

S.Rynjah



MC[WP(C)] No. 100/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

As per order of this Court dated 08-07-2015, the
respondent No.3 appeared in person before this Court. The
Officer Incharge, Jhalupara Police Station is also present in
Court.

Mr. K.C. Gautam, learned counsel on behalf of
respondent No.3 prays for 2(two) weeks’ time for filing
affidavit-in-opposition on behalf of respondent No.3.

Accordingly, list this case on 12-08-2015. Respondent
No.3 is also to appear in person before this Court on the next

date.

JUDGE

S.Rynjah



MC[WP(C)] No. 138/2015
in WP(C). No.171/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Heard Mr. S. Banik, learned counsel appearing for the
applicant.

Mr. S. Banik, learned counsel appearing for the
applicant submits at the Bar that this Court had already
passed interim order in similar writ petition. This fact is not
disputed by Mr. N.Mozika, learned CGC appearing for the
respondents. In such circumstances, this Court is of the

considered view that a similar order is called for.

Accordingly, till the returnable date, the impugned
order dated 16-08-2014 shall remain suspended.

List this case on 19-08-2015.

JUDGE

S.Rynjah



MC[WP(C)] No. 139/2015
in WP(C). No.172/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Heard Mr. S. Banik, learned counsel appearing for the
applicant.

Mr. S. Banik, learned counsel appearing for the
applicant submits at the Bar that this Court had already
passed interim order in similar writ petition. This fact is not
disputed by Mr. N.Mozika, learned CGC appearing for the
respondents. In such circumstances, this Court is of the

considered view that a similar order is called for.

Accordingly, till the returnable date, the impugned
order dated 10-12-2014 shall remain suspended.

List this case on 19-08-2015.

JUDGE

S.Rynjah



MC[WP(C)] No. 141/2015
in WP(C). No.174/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Heard Mr. S. Banik, learned counsel appearing for the
applicant.

Mr. S. Banik, learned counsel appearing for the
applicant submits at the Bar that this Court had already
passed interim order in similar writ petition. This fact is not
disputed by Mr. N.Mozika, learned CGC appearing for the
respondents. In such circumstances, this Court is of the

considered view that a similar order is called for.

Accordingly, till the returnable date, the impugned
order dated 13-04-2015 shall remain suspended.

List this case on 19-08-2015.

JUDGE

S.Rynjah



MC[WP(C)] No. 142/2015
in WP(C). No.175/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Heard Mr. S. Banik, learned counsel appearing for the
applicant.

Mr. S. Banik, learned counsel appearing for the
applicant submits at the Bar that this Court had already
passed interim order in similar writ petition. This fact is not
disputed by Mr. N.Mozika, learned CGC appearing for the
respondents. In such circumstances, this Court is of the

considered view that a similar order is called for.

Accordingly, till the returnable date, the impugned
order dated 18-05-2015 shall remain suspended.

List this case on 19-08-2015.

JUDGE

S.Rynjah



MC[WP(C) No. 143/2015
in WP(C). No.176/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Heard Mr. S. Banik, learned counsel appearing for the
petitioner and also Mr. N.Mozika, learned CGC appearing for
the respondents.

Prayer for interim is rejected.

Issue notice returnable 2(two) weeks.

No formal notice need be issued as the respondents
have already entered appearance through the learned CGC.

List this case on 05-08-2015.

JUDGE

S.Rynjah



WP(C). No.126/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Heard Ms. Y.Shylla, learned counsel appearing for the
respondents who submits at the Bar that the respondents will
be filing a copy of the affidavit-in-opposition in the course of
the day.

Ms. A. Sinha, learned counsel appearing for the
petitioner submits at the Bar that she had received a copy of
the affidavit-in-opposition which will be filed in the course of
the day. She further submits that the petitioner is not filing
rejoinder affidavit.

Issue rule.

Exchange of pleadings is complete.

List this case for final hearing after 4(four) weeks on 19-
08-2015.

JUDGE

S.Rynjah



WP(C). No.146/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Mr. S.Sen Gupta, learned GA, appearing for the State
respondents prays for further 3(three) weeks’ time for filing
affidavit-in-opposition.

Prayer is granted.

List this case o 12-08-2015.

JUDGE

S.Rynjah



WP(C). No.147/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

As prayed for by learned counsel appearing for the

petitioner, list this case on Monday (27-07-2015).

JUDGE

S.Rynjah



WP(C). No.171/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Heard Mr. S. Banik, learned counsel appearing for the
petitioner and also Mr. N.Mozika, learned CGC appearing for
the respondents.

Issue notice returnable 4(four) weeks.

No formal notice need be issued as the respondents

have already entered appearance through the learned CGC.

List this case on 19-08-2015.

JUDGE

S.Rynjah



WP(C). No.172/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Heard Mr. S. Banik, learned counsel appearing for the
petitioner and also Mr. N.Mozika, learned CGC appearing for
the respondents.

Issue notice returnable 4(four) weeks.

No formal notice need be issued as the respondents

have already entered appearance through the learned CGC.

List this case on 19-08-2015.

JUDGE

S.Rynjah



WP(C). No.173/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Heard Mr. S. Banik, learned counsel appearing for the
petitioner and also Mr. N.Mozika, learned CGC appearing for
the respondents.

Issue notice returnable 4(four) weeks.

No formal notice need be issued as the respondents

have already entered appearance through the learned CGC.

List this case on 19-08-2015.

JUDGE

S.Rynjah



WP(C). No.174/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Heard Mr. S. Banik, learned counsel appearing for the
petitioner and also Mr. N.Mozika, learned CGC appearing for
the respondents.

Issue notice returnable 4(four) weeks.

No formal notice need be issued as the respondents

have already entered appearance through the learned CGC.

List this case on 19-08-2015.

JUDGE

S.Rynjah



WP(C). No.175/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Heard Mr. S. Banik, learned counsel appearing for the
petitioner and also Mr. N.Mozika, learned CGC appearing for
the respondents.

Issue notice returnable 4(four) weeks.

No formal notice need be issued as the respondents

have already entered appearance through the learned CGC.

List this case on 19-08-2015.

JUDGE

S.Rynjah



WP(C). No.176/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Considering the prayer made in the writ petition, an
attempt shall be made to dispose of the present writ petition
at the admission stage.

List this case on 05-08-2015.

JUDGE

S.Rynjah



WP(C). No.177/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

As prayed for by Ms. R. Dutta, learned counsel
appearing on behalf of Mr. K. Paul, learned CGC appearing for
the respondents, list this case on 27-07-2015.

JUDGE

S.Rynjah



WP(C). No.178/2015

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Heard Ms. P.D.B.Baruah, learned counsel appearing for
the petitioner and also Mr. R. Deb Nath, learned CGC
appearing for the respondent No.1.

Issue notice returnable 3(three) weeks.

Petitioner is to take steps for service of notice to
respondents No. 2, 3 and 4 by registered post with AD.

List this case on 12-08-2015.

JUDGE

S.Rynjah



WP(C). No.191/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

As prayed for by learned counsel appearing for the

parties, list this case after 2(two) weeks.

List this case on 05-08-2015.

JUDGE

S.Rynjah



WP(C). No.242/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

As prayed for by Mr. M.Chanda, learned counsel
appearing for the petitioner, list this case after 2(two)

weeks on 05-08-2015.

JUDGE

S.Rynjah



WP(C). No.339/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

As agreed to and prayed for by learned counsel for the
parties, list this case as a first item of the hearing list on

Monday (27-07-2015) subject to part heard.

JUDGE

S.Rynjah



WP(C). No.360/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

22.07.2015

Ms. R. Dutta, learned counsel appearing for the
petitioner prays for further 2(two) weeks’ time for filing
rejoinder affidavit.

Prayer is granted.

List this case on 05-08-2015.

JUDGE

S.Rynjah



